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Rs.10) 

DIA 

ENRPEES 

"EFORE THE NATIONAL GREEN TRIBUNAL, 
PRINCIPAL BENCH AT NEW DELHI 

ORIGINAL APPLICATION NO. 393 OF 2022 

IN THE MATTER OF: 
ASHISH KUMAR DWIVEDI 

VERSUS 

STATE OF U.P. AND OTHERS 

AFFIDAVIT 

1 

...APPLICANT 

...RESPONDENTS 

IN REPLY ON BEHALF OF THE 

RESPONDENT, MIS ANNAPURNA UDYOG, TO THE 
JOINT INSPECTION REPORT/ ADDITIONAL 

I, MITHILESH GUPTA, Son of Mahendra Kumar Gupta, aged 
about 56 Years, Resident of 128/380 K.Block Kidwai Nagar Kanpur 

Nagar-208011 ,Uttar Pradesh do hereby state on solemn affirmation 
as under: 

That the deponent is working as Partner in the Respondent, 
M/s Annapurna Udyog, and as such he is fully aware and 
well conversant with the facts and circumstances of the 

present case and hence competent to swear the present 
affidavit. 

2. That the present OA has been filed by the Applicant seeking 
a relief of direction to the Respondent Authorities to take 
action against the illegal mining activities carried out in the 
District Hamirpur around the river Betwa, Yamuna and Ken 
by the answering Respondent. 

DiSTT, COUR 
KAR pRADA 

AFFIDAVT 20 03)F036 

OBSERVATION OF CPCB DATED 11.11.2022 
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3. 

4. 

5. 

6. 

7. 

2 

That it is submitted that the answering Respondent was 
granted the EC on 14.12.2021 and pursuant to the same a 5 
years lease was executed in its favour for mining of sand/ 
morrum at river Betwa in khand no. 10/22 at vill. Beri 

District Hamirpur for area of 36.437 hectare on 22.12.202 1 
for a yearly production of 5,82,912 m3. 

That the total amount of royalty paid/ payable by the 
answering Respondent to the State Government is Rs. 75.08 
crore approx. and at the time of execution of the lease 
agreement dated 02.01.2022 the answering Respondent has 
paid a stamp duty to the State Government of Rs. 1.50 crore 
approx. 

That in consideration of the OA filed by the Applicant by 
order dated 26.05.2022 this Hon'ble Tribunal has called for 

a report from a joint inspection committee constituting of 
representatives of Director, Mining and Geology, 
Government of U.P., CPCB, UPPCB and District 

Magistrate Hamirpur. 

That the aforesaid joint committee constituted by this 
Tribunal has filed a report of joint inspection dated 
11.11.2022. In the said report in para 10 and 11 the 
observations are recorded wherein the allegations made by 
the applicant in the OA has been inspected and report in 
respect of that has been submitted. 

That the joint committee made field visits on 04/05.08.2022. 
During the time of visit the committee found that mining 
operations were not in operation by answering Respondent. 
As evident from no. 7 of the joint committee report it took 
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d. 

e. 

C. 

into consideration all the grievances of the Applicant and, 
thereafter, on basis of its site visit submitted the following 
report: 

b. 

3 

a. The allegation of illegal sand mining activities being 
carried out are not true. No violations were found to 
have been committed by the Answering Respondent. 
In respect of the mining activities being carried on in 
violation of the Tribunals order and applicable laws by 
use of mechanized processes it was not found to be 
proved. 

In Respect of sand extraction being done from the 
middle of the river it was found that no sign of such 
extraction of sand from the middle of the river 
appeared. Hence, the said allegation was also found to 
be false and not proved. 
The allegation of mining being done in arca beyond the 
sanction lease was also found to be incorrect. The Joint 
Committee found the mining to be carried out in the 
area sanctioned and demarcated in their favour with 
help of permanent points mentioned in the map. 

In respect of allegation of exploitation of the forest 
area for mining without any forest clearance it was 
found that no forest area of land was part of the nining 
lease and the lease have been granted after obtaining 
NOC from the forest department. It was further stated 

that no such complaint of mining in forest area was 
received with the forest department. It is further 
submitted that the said allegation is also belied from 
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f. 

g. 

h 

i. 

4 
the fact that in point no. 4 it was clearly found that no 
mining is carried out in arca beyond the sanctioned and 
demarcated area. 

The allegation pertaining to digging being done till 
water erupts from the ground was also found to be 
unsubstantiated by the joint inspection committee at 
the time of visit of the area. Hence, the said allegation 
was also found to be false. 

Regarding the allegation of bridges and ways being 
made across the river obstructing the same the joint 
committee did not find any such proof and the 
allegation was found to be unsubstantiated. 

Allegation of change in co-ordinates by mining 
department without issuance of modified lease in 
absence of EC it was again reiterated that mining was 
done in the sanction area demarcated as per the mining 
lease with the two permanent points mentioned in the 
map. 

In respect of allegation for mining activity being 
carried out beyond the shore of the river bed extending 
upto neighbouring agricultural land it was found that 
the answering Respondent has already being dealt with 
in accordance with law and offence was compounded 
by the Respondent, M/s Annapurna Udyog. 

In this respect it is submitted that vide letter dated 
10.06.2022 a show cause notice was served upon the 
answering Respondent by the District Magistrate, 
Hamirpur seeking reply regarding mining outside the 
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5 
sanctioned area. A sum of Rs. 5 lakhs as penalty, Rs. 

3,81,465 as royalty for the mined mineral and Rs. 
19,07,325 as cost of the mineral mined total Rs. 
28,13,790 was levied against the answering 
Respondent. 

The answering Respondent has by letter dated 
18.07.2022 replied to the said show cause notice and 
denied from the allegation of the mining outside the 
sanction and demarcated area as the show cause was 
issued merely because the pit was found near the 
mining area of the answering Respondent. Moreover, 
as the answering respondent was not even able to 
utilize his sanction quantity for mining, there was no 
need for it to have mined and extracted sand from area 
beyond his sanction. A copy of the reply to the show 
cause notice dated 18.07.2022 is annexed as 

ANNEXURE CA-1. 

However, without escalating the issue answering 
Respondent deposited the amount of Rs. 28,13,790 
towards the penalty. A copy of the receipt dated 
21/26.07.2022 is also annexed as ANNEXURE CA-2 

The allegation of harm and damage to the river bed and 
its surrounding effecting the overall ecology and the 
environment was not found to be proved. 

k. Regarding allegation of plantation and CSR it was 
stated that lease-holders including the Answering 
Respondent also contribute towards the plantation 
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8. 

9. 

known as  Sundar Van" and also distributes clothes, 
blankets, food to nearby persons as per CSR. 

6 

That in para no. 11 of the said report certain 
recommendations were made by the joint committee. From the perusal of the said report it is clear that no illegal mining is carried out by the answering Respondent at or near the place of its mining lease. It is further submited that an 
incorrect penalty was imposed upon the answering Respondent by the District Administration by show cause notice dated 10.06.2022 which was duly replied to on 18.07.2022 that merely on basis of the pits a place outside the mining lease area of answering Respondent it cannot be 
presumed that the answering Respondent is carrying on illegal mining. However, answering Respondent has deposited the amount of penalty and compounded the 
offence. Thus, no further allegation is found to exist against 
the answering Respondent. 

That the report of the joint committee is duly signed by four 
members of the committee. However, the representative of 
the CPCB partially agreed with the para no. 10 and 11 and 
made additional observation. 

10. That the additional observations of the representative of the 
CPCB, Sri Rajendra D. Patil, SCI-D, CPCB, Regional Directorate, Lucknow are based on satellite imagery and not 
based on any material or record. The report of the 
representative of the CPCB is also not substantiated by any 
of the other committee members and thus does not lends 
authenticity to the same. The additional observations made 
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by the representative of the CPCB are misleading and 

hence deserves to be rejected. 

11. That most of the additional observations in the report of the 

representative of CPCB are based on the google/ satellite 

imagery. The illegal activity carried out cannot be presumed 
against the answering Respondent merely on basis of 
satellite imagery which does not conclusively establishes 
the factum of allegations. The additional observations is 
based on the sole opinion of the representative of the CPCB 
which is not endorsed by any other member of joint 
committee lending their trust and authenticity to the report. 
Even the UPPCB which was the Nodal agency to co 

ordinate and comply with the direction of this Tribunal has 
not given its authenticity. Moreover, once the representative 
of the CPCB has signed the joint committee report and 

accepted it, the filing of additional observation without 
stating that the joint committee report is incorrect, the 
additional observation are not reliable being in conflict with 
the report of joint committee. 

12. That the issue wise reply to each of the additional 
observation is as under : 

a. Issues relating to the cluster mining : 

(i) At the outset it is submitted that that no allegations of 
cluster mining was raised in the OA on behalf of the 
Applicant. The joint inspection committee in para no. 7 
of its report has already summarized the allegations in 
the OA which was accepted by the representative of 

CPCB. 
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(ii) It is however, submitted that the answering 
Respondent was granted EC on 14.12.2021 on the 
basis of the cluster certificate issued by the Mining 

Officer vide letter No, 1822/ Kanij-MMC-30-Vividh 

(2020-2 1) dated 10.12.2020. Thus, there is no case of 

violation of EC conditions by the answering 
Respondent pertaining to cluster mining. 

8 

(iii) It is mentioned in the additional observations itself in 

para 1.2.3 that in the concerned cluster certificate only 

three projects are mentioned within 500 meters. The 

cluster certificate being issued by the District Mining 
Officer, Hamirpur on basis of its record, the answering 
Respondent cannot be held to be in violation for the 

same as it applied for EC on the basis of the certificate 

issued to him. 

(iv) The representative of CPCB has relied upon cluster 

certificates of earlier dates which were not considered 
in grant of EC. Hence, there is no illegality committed 

in obtaining EC. 

b. 

(1) 

Issues related to mismatching of co-ordinates of the 
lease area : 

At the outset it is submitted that no such grievance was 

raised by the Applicant in the OA. However, it is 
submitted that there is no mismatch of co-ordinates of 

lease area of the answering Respondent. It is pertinent 
to mention here that para 2.4 of the additional 
observation itself states that: 
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2.4 The Mining Officer informed that the lease 

have been identified only through the Khand 
umber and the GPS coordinates were not mentioned 

in the LOI. The lease areas have been allotted on the 

basis of the identified khand numbers 

areas 

9 

(ii) As is evident from the aforesaid observation in para 2.4 

it is clear that the answering Respondent which is 

granted the lease in river Betwa, Khand No. 10/22 in 

village Beri, District Hamripur, U.P. is carrying out his 
mining operation within the leased area. The co 
ordinates are not mentioned in the LOI and the allotted 

leased is identified on basis of the khand number only. 
Moreover, slight mismatch of the co-ordinates does not 
changes the khand number allotted to the answering 
Respondent and, therefore, there is no violation of EC 
condition. 

(iii) The EC itself provides that precise mining area will be 
jointly demarcated the site by the PP and officials of 

the mining/revenue department before starting the 
mining operations. Thus, mismatch of coordinates is 
not material as the mining operations were started only 
after the demarcation on site by the answering 
Respondent along-with the officials of the 

mining/revenue department. 
C. Issues related to in-stream mining : 

(i) The observation regarding the in stream mining are 
incorrect and are misleading. The lease area allotted to 
the answering Respondent is for 36.437 hectare. The 
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SI 

10 
river stream is not constant through out the year. 
During the summer season when the river dries up the 
banks area is extended to a greater width while during 
the rainy scason the entire river bank of the lease areas 
is filled with water. Hence, mining is done not in 
stream but only during the time the water recede. 

(ii) The answering Respondent has not carried out any 
excavation in the active river stream and has not 

violated any of the guidelines. 

(ii) It is incorrect that the answering Respondent has 
constructed a temporary bridge across the river stream 
and for which the penalty was imposed by the mining 
office. The said observation is misleading and 
incorrect. No penalty has been imposed upon the 
answering Respondent by the mining office for 
constructing any temporary bridge. The observation are 
unsubstantiated and not based on any documentary 
evidence. 

d. Issues related to excess mining and use of heavy 
machinery : 

(i) At the outset it is submitted that no allegation of excess 
mining was raised in the OA and no report was called 
upon by this Tribunal on said issue. However, it is 
submitted that the observation itself is based on limited 
and not complete, data. Hence, it is misleading and not 
reliable. 

(ii) It is further submitted that the answering Respondent is 
allowed to mine a total of 5,82,912 m3 of the sand 
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11 
yearly in total no. of 250 days. A daily production 
table at Annexure No, 4 produced in the additional 
observation of the representative of CPCB shows that 
as against the allowed annual total production the 
answering Respondent has mined only 4,65,694 m3 of 
sand in total of 178 days out of 250 days from 
05.01.2022 to 30.06.2022 in the entire year. Thus, the 
answering Respondent has not made any excess mining 
in violation of the EC conditions merely on basis of 
daily excess production on some days. 

(iii) It is further submitted that the chart at Annexure No. 4 
will show that the daily production capacity got 

breached mainly from the month of April. The reason 
behind the same is that with the on-sent of summer as 
the water in river stream starts to dry up the miners get 
a larger area to carry out mining as against in the 
earlier months when the river banks is comparatively 
small. Hence, the mining is carried out at the extended 
area within the lease within the threshold limit of depth 
of mining of 3m. 

(iv) It is also submitted that the mining for feasible to 
continue mining for the entire 250 days as allowed as 
there are days when the mining is to be stopped for the 
reason of festivals, 1local restrictions, VIP movements 
etc. Thus, there is no excess mining only for the reason 
of breach of daily limit by the answering Respondent. 

(v) The presumption of use of heavy machinery only On 
basis of the high rate of daily mining is incorrect. As 
stated above larger minable area is available during the 
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C. 

12 

summer period and the mining is done as per ne 

FC by employing semi-mnechanized instruments. 

Hence, there is no reason to presume due to breach in 

daily limit that the hcavy machine is being employed 

as in the event of its use the daily would be breached 

even in other months. 

f. 

Issues related to mining in agriculture and forest 

land : 

() The lease area allotted to the answering Respondent 

does not forms part of any agriculture land or forest 

land. 

Issues relating to illegal mining : 

(i) A show cause notice was issued to the answering 

Respondent on 10.06.2022 alleging mining beyond the 

area of lease. The answering Respondent has replicd to 

the said notice by letter dated 18.07.2022 stating that 

there is no reason for the answering Respondent to 

mine in an area beyond its own lease when the 

answering Respondent is not able to mine the 

permitted quantity of his lease arca. Moreover, the 

show cause was issued only for the reason of the pits 

being found near the lease area of the answering 

Respondent. 

(ii) In spite of the reply to the show cause notice it was not 

withdrawn hence the answering Respondent who has 

started to mine on 05.01.2022 only paid the penalty 

without escalating the issue. There is no allegation of 
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any mining being done for depth more than the permitted limit. 

g. 

(i11) The observation in para no. 5 is based on googie 
imagery which is not conclusive, as already stated 
above. The observation at 6.3.6 itself provides that it 

needs to be further verified through the concerned 
agencies, hence should be rejected. 

13 

Compliance of EC Conditions/ 
conditions/SSMG 2016 and EMGSM 2020: 

consent 

(i) The answering Respondent religiously complied with 
all the conditions of the EC as stipulated in EC. 
However, so far as the requirement of consent under 
the Water Act the answering Respondent being under 
misconception that the samne can be applied during the 
period of mining hence could not apply for same 
before the commencement of the mining activity. 

(ii) The said consent under the water act was applied and 
the fee has been paid for the same on 31.08.2022 and 

the same was granted on 25.09.2022 to the answering 
Respondent. The failure on part of the answering 
Respondent to obtain the consent is not an illegally but 

mere irregularity and the EC shall not be deemed to be 
cancelled for the said ground. 

(iii) The conditions stipulated under EC as well as consent 
under Water Act are primarily similar as the EC itself 
mentions that  the above stipulated conditions will be 
in force inter- alia under the provisions of the Water 
(Prevention and Control of Pollution) Act 1974, the Air 
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14 
(Prevention and Control of Pollution) Act 1981, the 
Environmental Protection Act 1986. the Public 
Liability Insurance Act 1991 along with their 
amendments and nules made there under and also any 
other orders passed by the Hon 'ble Courts of law 
relating to the subject matter." Thus, absence of the 
consent shall not by itself be taken to be an illegality. 
A true copy of the consolidated consent obtained by 
the answering Respondent on 22.09.2022 is 
ANNEXURE CA-3. 

(iv) There has been no penalty issued against the answering 
Respondent for any overloading of vehicles and 
vehicular emissions is also kept under the control. 
There is no concealment done by the answering 
Respondent of any data or material or false or 
fabricated material is mentioned. True and correct data 

regarding the daily production is made available to the 
respective authorities. 

(v) It is incorrect that the answering Respondent is not 
complying with the SSMG 2016 of EMGSM 2020. 
The lease area covers land across the river bed but the 

mining is not done in active river stream but when the 
stream dries up during the summer season. Para 4.3 of 
the EMGSM 2020 provides that: 

"c) Sand and gravel may be extracted across the 
entire active channel during the dry season. 

(vi) Regarding the green cover development and tree 
plantation the answering Respondent has done the 
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plantation in the area of his lease and around. The observation of the representative of CPCB that no 
plantation was observed along side the approach is 
incorrect and unreliable as the entire report is based on 
satellite imagery where from plantation cannot be 
observed. In addition to the aforesaid plantation work 
the answering Respondent has also contributed towards 
plantation in "Sunder Van" in District Hamirpur. 

(vi) It is pertinent to submit here that the answering 
Respondent has made following plantations till end of 
FY 2023: 

Plants/ trees 

Neem 

Bargad 

Kanji 
Sheesham 

Chilbill 

Mahua 

Pakad 

Peepal 

2022-23 

200 

50 

100 

200 

150 

100 

15 

150 

200 

(vii) Apart from the above the answering Respondent has 
also spent a considerable amount in planting and water 
the seeds. Therefore, the observations made against the 
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i. 

answering Respondent by the representative of 
CPCB are baseless. 

Status of CSR and CER: 

16 

() The answering Respondent carried out CSR and CER 
as per the conditions in the EC and has not only 
contributed towards the plantation in "Sunder Van" in 
District Hamirpur but have is also providing the free 
food, blankets, clothings to the to the needy persons. 
The Additional observation of the representative of the 
CPCB are misleading and contrary to the observation 
of the joint committee. 

(ii) In respect of the CSR/CER the answering Respondent 
is required to spent a total of 2% of the entire project 
cost of sand and morrum extraction from Khand no. 

10/22 in village Beri, Hamirpur. At the total project 
cost of Rs. 1.11 crore the answering Respondent is 
obliged to spent a total of Rs. 2.22 lakhs towards the 

CSR/CER activities during the entire period of lease. 
From the FY 2020-21 to FY 2022-23 the answering 

Respondent has spent a total of Rs. 28,55,0000 approx. 
towards the CSR/CER and social and welfare activities 

in the neighbouring village. 

(ii) Broadly details of expenditure incurred by answering 
respondent is tabulated as under : 

FY 2021-22 
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Particulars of Expenses 
Water sprinkling and dust 3,00,000/ 
suppression 

Installation of handpump 55,000/ 
in vill. and maintenance 

Contruction of community1,20,000/ 
toilets 

Financial 

poor girls for wedding 
assistance 

sprinkling 
Plantation and water 1,80,000/ 

Blankets and clothes 

Amount (approx.) 

education material to 

to81,000/ 

Other social work like 1,25,000 

children in village, battery 
oprated led lights etc. 

FY 2022-23 

Particulars of Expenses 

1,05,000 

For ready reference of this Tribunal some of bills and 
payment vouchers for FY 2021-22 in respect of the 
expenditure as stated above is ANNEXURE CA-4. 

Amount (approx.) 

17 

Bhandara and food 2,11,000/ 
distribution to poor in 
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Koteshwar temple and 
Bhairav Baba temple. 

Levelleing of road from 1,75,000/ 
Inpuri, Baroli to Beri 

Water sprinkling and dust 60,000 
suppression 

Plantation and water 90,000 

sprinkling 

Blankets distribution 95,000 

18 

For ready reference of this Tribunal some of bills and 

payment vouchers for FY 2022-23 in respect of the 
expenditure as stated above is ANNEXURE CA-5. 

Environmental Compensation : 

(i) In case of Deepak Nitrite Ltd. v. State of Gujarat 
reported in 2004 (0) SCC 402 the Hon'ble Supreme 
Court has held that "There has to be a finding that 
there has been degradation of environment or any 
damage caused to any of the victims by the activities of 
industrial units and then certainly damages have to be 
paid. Court renanded the matter to High Court to 
examine the aspect of damage to environment and/the 
people, as the case may be, and thereafter to decide 
appropriate compensation to be awarded. " < 

1354



19 
(1) However, in subsequent decision in M.C. Mehta 

vs. Union of India & Others reported in (2004) 12 
SCC I18 this Court considered the aforeisaid 

Judgement in case of Deepak Nitrite and held that the 
decision in the Deepak Nitrite cannot be said to have 

laid down a proposition that in the absence of actual 
damage to environment by the offending activities, 
payment for repair on the application of 'polluter pays' 
principle cannot be ordered. 

(i1i) Therefore, the natrual corollay, that flows is that in 
absence of any actual damage to the environment an 

environment compensation equal to the repair of the 
damage can be levied. 

(iv) The representative of the CPCB has made an 

assessment for environment damage based on a 
mechanical formula only considering that the EC to be 
deemed cancelled on the very commencement of the 
operation by the answering Respondent in absence of 
valid consent. However, no ascertainment is done as to 

the actual damage alleged caused merely by an 
irregularity of nont obtaining the consent.. 

(v) Even the calculation is based on conjectures and 
surmises and is far from the actual data. The answering 

Respondent has started the mining operation from 
05.01.2022 only and was in the first year of its mining 
activity. However, the calculation is done for the entire 
period of five years of the lease of answering 
Respondent. 
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(V) Answering Respondent is engaged in activity of 
wherein it has directly indirectly employed a sufficient 
number of skilled and unskilled labours. The 
answering Respondent pays an annual 12.29 crore 

(approx.) of royalty to the State Government which is 

incread 10% every year for five years. The Hon'ble 
Supreme Court in M/s Pahwa Plastics Pvt. Ltd. v. 

Dastak NGO has held against shutting done a 
commercial unit employing large no. of workers, only 
for the reason of ex post facto EC. Though in present 
case the EC was present but imposing of penalty as 

recommended by the representative of the CPCB due 
to non availability of valid CTO would clearly mean 
shutting done of the answering Respondent and a huge 
loss to the economy as well. 

(vii) There are no such activity carried out by the answering 
Respondent wherein there is a discharge of sewage or 

trade affluent. The operations carried out by the 

answering Respondent are more in nature of collecting 
the sand and transporting to other place. Hence, 
absence of valid consent under Water Act was could 
not be regarded as an illegallity of such a grieveous 
nature entailing imposition of such a high 
compensation on basis which does not sought to achive 
the purpose for which it is employed. Thus, the 
methodology of determination of environment 
compensation by the representative of CPCB is 
incorrect and ought to be rejected. 
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(Vi1)The representative of CPCB has not only employed 
21 

an incorrect method but has also based the calculations 
on figures based on its own assumptions. The market 
value taken in calculations has not basis and the PV 
calculated for the entire period of 5 years of lease in 
advance is als0 incorrect. Thus, the calculation 
methodology of representative of CPCB being based 
on presumptions and assumptions should not be 
accepted. 

12. The additional observations of the representative of CPCB 
are not based on actual data and the source of data is also 
not clear. The use of google/ satellite imagery and use of 
limited data is not safe to be relied upon against the 
answering Respondent to conclude any violation of the EC 
or any other environmental laws. While the joint committee 
has conducted the spot inspection of the area and has not 
found out that any allegations as made in the OA. 

13. That in addition to the aforesaid submission the answering 
Respondent also submits that the OA filed by the Applicant 
is not based on true and correct facts and the same is filed 
on basis of twisted facts. The photographs annexed with the 
OA does not suggest any mining excavation using heavy 
machines. The use of machines for loading the mined sand 
to the trucks from the stock collected is not mining using 
heavy machines. 

14. That the for the aforesaid reasons the additional observation 
of the representative of CPCB ought not to be given 
credence by the Hon'ble Tribunal. The joint inspection 
committee has made the site visit and already penalties as 

1357



per laW have been leived against the answering 
Respondent for any violation found. 

IJ. That the documents attached at Annexures to this affidav1t 
are true copies of their respective originaBs, 

VERIFICATION 
I, the deponent above named, do hereby verify that the 

contents of my above affidavit are true and correct to the best 

of my knowledge and belief and legal advice believed to be 
true by me. I state that nothing material has been concealed 

therefrom. 
Verified at Kann this 24day ofApril, 2023. 

serial 

Centlied thet Ihe toregoing statemei 0 

We sworD 
By Shree .. en. 
To whom ihe contents of this affidavit 

Have been Ficeouh pel 
dentiied by Shrec 

&to by 

DEPONENT 

A4 23 

Oath Commisooner KA 

22 

DEPONENT 
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UrPradesh Pollution Contre: Beard 
Bnkding. TC-12V Vibhuti Khand Gomagar. L acknom-226010 

163482UPPC® Banda(UPPCBRO O both/HAMIRPI R/2022 Date: 259 2922 

Te 
M's 

MS ANNAPURNA UDYOG 
Sand Morrum mining along Riv 
Beri. Tehsil- Hamirpur. Dist. Han i pur. U. P. 

Applicatien id 

176462 fwa Khand No. 10 22 at V+ia e 

Consolidated Consent to Operate an 
Consent & authorization) (Fresh) ur. 1. r Section-25 of the Water (Prerention & Comtrol of Polrtion) 
Act. 1974 and under Section-21 of tir (Prevention & Control of Polutioa) Act. 131 

uthorisation hereinafter refer vd te as the CCA (Comselid sted 

cCA is hereby granted to MS ANNAF RNA UDYoG located a Said Mucrammining along Riter 
Betwa Khand No. 10/22 at Village Eeri. Tehsil- Hamirpur. Dist. iHaairpar. U. F. subjacr i he 

provisions of the Water Act. Air ACInd the orders that may be made ftber and sbjt to fo g 

eTms and condinons 
1. This CCA MS ANNAPURNA I YoG granted for the period irem 25 9 2122 to 3112 22 ad 

valid for manufacturing of following ducts 
Produc Quantity 

SandA/orrum S82912 
2.Condiions under Water(Preventic nd Contrel of Poludon Act-14 -s aneaded i 
) The daily quantiny of effueni disch : KID) 

Kind of Efmuent Qu: 2 kLD) Ireatmeat facit: 
Septie 1 na 

piat 
Domestic iD eak Pit 

i Trade Effueni Treatment and Disp -The apphcan1 shal o ran: 
of primary secondar and tertiar rear 21 2s is reqired with refer 

In case of stoppage of functioning of P. producDon bes to be s 

De intimaled by fax phone emall aith 

1) The treated eflueni sha'l be TeryC the max1nu aa 

10r gardening etc. Qualit of tae ueaia n shall meet th o 

prescribed under En ironment (Prolect s. 1980 and u 

n n this regard t be 

tme-0-

Ind al Lfluent Qualt sa ndatu 

Parametr 

v Sewage Treatmcni and Disposal 
Teference to influent qutntuty and qua 

pplcant stha . 

5e of stopeugc.11.nc 
stopped mmediatt y and this Baard hi 

dispatched inmeciatcl 

ANNEXURE CA-3
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,The treated sewage shall be reu in gardening as far as possible he STP shall be maintaineu ( sly so as to achieve the qua ty of the treated Sewage to the lol.owing standards. 
continuously 

No. Parameters Standards Conditions under Air (Prevention 1 1 Control of Pollution) Act -1981 as amended :-

The applicant shall use following fuz and install a comprehensive coatrol svstem consisting of contro eauipment as required with referenc 

rontinuously so as t0 achieve the le e of pollutants to the follow ing star dards. 
generation-of emissions and operate and maintain the same 

Pollution Source Details 
S No. Air 

Pollution 
Source 

Ty ffuel Stack no Height of 
Stack 

Control 
Device 

Dust 
enission 

during 
Particilate water 

Matter sprinkling 
system and 

Green Belt for 
controlling dust 

emission. 

manual 
mining 

transportat 
on and 

loading/unl 
0ading of 

Sand/Morru 
m 

mivsion Quality Standards 

S No. Stack Parameters Standards 
Particulate Matter wbient Air 

)ad as per 
EiP Act 1986. 

In case of stoppage ef funitvning pollution control cquipnicit.Iiaiclon has to be stopped 
mnediately and this Boatd has to t atod by fax phene cuaiis at a report in this regard to be 
dispatched immediatei 
(u) The unit will not usc any tye of re 1d lucl. 
m) Noise from the DG Set and otherCs sbould oe conirolle:! by pros din an acoustic enclosure as is 
Tequired for meetung the ambient ne tandards tor night and da: tne a prescribed for respective 

areas/zones (lndustrial, Comnmeteial 1sidential, Silence) which are as foliows : 

Day time from 6.00 a.m. to 10.00 p.m ght time: from 10.00 p.n. to 6 i0 . 

Standards for 
Noise lev el in 

In rial Commercial Residential 
Area 

Silence 
Area 0ne 

dbLeq 
Nizht DayNight Da: Ni yNight 

Tin teTime me Tel luC Time 
5 

Da 

65 55 45 9 4 
. Essential documents to be submitt by the Industry/Unit as Apniicabie :-

Environment Statement in Form-
Quarterly compliance report of the . photograpn ct ElPAPCS WsStorage Area 

ironment (Protection) Ral. is6 

261362



C 5. Competent Authority reservCs the riy 1 to change/modily/adl any time an condition of this CA Unit has to compiy with the tollowin pecific & general conditio Nou co1pliance of any provIsiOn O his CCA and provIsions of the Wate 

Transboundary Movement) Rules. 2016 will results in legal action under ihe aloresaid Acts and Rules ln compliance to the i.0 1011/81 7 2021-09 (Writ)/2016 dated. 13,10 201I issucd by Department or Environment, Forest and Chmate Chai . Utar Pradesh. You are dirccted io de velop Miyawaki Forest as 

ner the SOP available at URL:-http://wiv. upecp.in/TrainingSession.aspx for en uring timely compl1ance O 

, Air Act and Iazardous and (the Wastes (Management and 

pe 
this direction. you are hereby directed i) ubmit a bank guarantec with minin validity of one year or the 
amount equivalent to the sum of initia onsent fees (Air and Water) or Rs 50.000/- (Rs. Fifty T housand Only) whichever is more, within 30 s trom the date of issuance ol tlis ertificate. In case ol non-compliance of this direction, your cons ent will be revoked by the Boird 
S.If the unit uses tihe ground water and requires the permission from SGWA/ GWA for water abstraction 
then the industry wil have to obtain No objection certificate for abstraction of ground water. It will be the responsibility ot the industry to conply with the various conditions of the NOC obtained trom the 

competent authority and subinit to the oard, within 3 months tine lailin hich CTO will be revoked 
Specific Conditions:-
1. This consent is valid for productio of Sand/Morrum-5,82,9 1 2 Cu Merer Year by opencast and semi mechanized mining in 36.437 hectare le sed area at Khand No. 10/22 at Vilaye Beri, Tehsil- Hamirpur District- Hamirpur. 
2. Mining unit shall comply with th conditions of Environmental Clearanee issued by State Level Environment Impact Assessment Authrity (SEIAA) vide EC Identification No. EC21 B000UP19288 1 Dated- 14/12/2021 and submit its con.piance report to UPPCB. 
3. If the lease agreement expires prio 10 31-12-2022, then the validity of this CTO shall stand expired simultaneously with the expiry of minng lease. 
4. Unit shall develop and maintain greein belt as per the çonditions of Environmental Clearance. 
5. Unit shall not withdrawal ground wa:cr for any industrial activity without obiining necessary permission from CGWA. 
6. The domestic effluent shall be tre: led through septic tank/soak pit or provide mobile toilet facility. Industry shall maintain ZLD. 
7. Unit shall make water sprinkling arrangement through Tankers for dust sufpression at difterent sources of 
dust emission during mining, uransport.tn, loading and unloading of sand/n om. 
8. Unit should operate and maintain inst led water sprinkler system eflectivcly id continuously to achieve the standards prescrilbed under E(P) Ruc, 1986. 
9.Unit shall submit Ambient air monito ng reports ot NABL accredited !ahoraly on quarterly basis t 
Board. 
10. All trucks, tractors used in transpoilion ot sand/morrum Shal be cON etei by canvas sheet to prevent dust emission. 
. Water will be sprayed after loadingIivity (if sand/morrum collectd eould le dey condition) 
2. The dust suppression measures like a ler spraying will be done on the hiual roads and working arcas. 
13. Industry should comply with the fiovisiDns or tla7.irdous and OtnCr Wsie (lanagement & Trans 
boundary Movement) Rules 20l6. 
4. Solid waste should be disposed in sreh nner, so that no water, air and sail ollution takes place. 
3. Industry shall abide by directions n by llon' ble Court, Mol:FkcC, Coneil Pollution Controt oawd 
änd UPPCB for protection and safe gu of environnent ronn time to tine 

6. Consent fees if revised. shall be pa ie by industry Irn the date of its pbtits 

Industry shall comply with ilie rele IovIsIOns of lvironnental 
18 closure order is issucd by CP3 UIPCB Agallst the unit, lilTIoued eurlier will eiu 

271363



susp 
the 

cnended during the closure 1eriod:and ler ensurin: thc compliance anI ailcr revocation of closure order. CTO will automatically be effecti with additional conditions meat nel in the closure revocation 
order 

General C onditions: 

The applicant shall get analyscd the tples of effluent einission/ha/atdos 1sfes at least once in a three month from the laboralory recognized ' the MoEF and shall report to tlhe 1PCB 
The applicant shall however, not wil ul the prior consent of the Board b ing alo use any new or altered 
autlet for the discharge o Cnenl or j as Cmission or sewage waste Irom e 
a Treated Industial waste water and dDmestic waste water shall be dispose d tly at one disposal point. The applicant shall provide discharge v casurement cquipment at final disj os.I point. 
4,The applicant shall strictly comply w : conditions of this CCA and subinil cr npliance report of stipulated conditions within 30 days of receipt oi th is CCA. If at any point of time, it i fund that the industry is not 
complying with stipulated conditions ny lurther lirection/instruction i act ny the Board, legal action 
shall be initiated against the applicant. 
5. The applicant shall maintain good'houe keeping. All' valves/pipes/sewer d ains etc. must be leak-proof 
6. The industry shall provide uninteriupted entry to the STP/ETP inlet aad outlet points, Air Pollution 
Control equipment and stack for smouth sampling/monitoring of etficicne of pollution control systems. 

7. The industry shall provide Inspection ok at the time of inspection to the 3ords officials. 
8. Whenever due to any accident or othe: unforeseen act or event, such enis ion oceurs or is apprehended to 
occur in excess of standards laid dow. iuch information shall be reporte to the Boards offices and ail 
other concerned offices. In case of failut. of pollution conrol equipment, th p dueti on process connceted 
to it shall be stopped with immediate etl:. 
9. The industry shall operate in a mannor o that all emissions be emitted t:: ough designated chimney stack 
only. 
10. In case of any damage to the agricu it.re productiv ity, Iuman habitation te by ihe operation of industrv. 
it shall be imperative to stop productior n the industry with immediate etle and such information shall be 
reported to Board's offices. The industry hall be liable to pay compensationIso in such cases as decided by 

the Competent Authority. 
11. The applicant shall apply before ile 60 days of expiry of CCA o ay ehange in production tvpes 
production capacity/manufacturing jproeess/eapacity enihancement etc. or any change in eftluent discharge 

point or enmission point 

12. The Board reserves the right to revo! e/add/modi ly any stipulated comdi ion issued along with CCA. as 

may be necessary. RAJEI.DRA Digituhy signed oy 
RAUENDRA SINT 

SING 
Chiot a ircnancatal Oticer (cirel-2i 

Copy to: 

Cgional Officer, UPPCB, 13anda witl lireetion to senl the compt Rhe iit t CTO condiious ou 

quarterly basis. RUE N R INi 

hict F:ir ieatal )iticer (eirele-2) 
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slip 
https://niveshmitra.up.nic.in/nmmasters/FeePayment.asp 

Fee. 
Payment Details for Unit Id - Unit Name: UPswP22163375102 - MS ANNAPURNA UDYOG 

Bank 
Transaction 
details 
Transaction 
ID 
Transaction 
Date 

Required 
pepartment Service Name 

r.NO-IName 
Payment 

Status 
Fee Amountayment ID 

In (INR) 

Consolidated Form for 
Consent under Water Act 
1974 Air Act 1981 and 
authorization under the 
Hazardous and Other 
Wastes (Management and 
Transboundary Movement) 
Rules 2016 

ID Pollution 
Control 
Board 

UPO15220831 143941 79|70425174 
2022-08-31 40000 Paid 
|14:39:58 

Cose 

319 35 
wade 2Aia Palut fs 

i so8 (2 

31-Aug-22, 2:42 PM 

29
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aneaction Detaite 

UPO1622083114394179 Pryme 
Reference No / Order No 

sUCCESS 

ransaction Amount 40000 

ransaction ID 70425174 

ransaction Date and Time 2022-08-31 14:39:58 

Entrepreneur ID UPSWP221633751 
Init UPSWP22163375102 

PayiDFromBank ID 224309503825 

Proceed to Next Action 

301366



. GSTIN No.: 09BUOPS7857Q2Z2 TAX INVOICE 9918626062 

~"'!fi,.,7' 
f:!9621626062 

· Siqgh Construction 6' Suppliers . · 
. 1 

Original : White 

All Type Contractor & Supplier Transporation Duplicate : Yellow 
Triplicate : Pink 

Ward No. 20, Subhash Nagar Pukhrayan (Kanpur Dehat) 209 111 

Invoice No. ( .. "f'» " 
I • ~ I' 

' ... ........ Invoice Date .. J../.:.(!.6. .. :.?.r?.:?..~. 

Bill To Place of Supply 

Name. /)M1..jJ~l1Ui.{JdhlJ.Yj-················· Name ••..•.•......•....•............•••...•..•.....•.........•.•...•••.•••..•...
•. 

Address ./~-l..l .... f;/,/.1.1 ..... l!aJ:J.!.l.ljl.ll.!.J ..... ;.... Address .............................................................. · .......... . 

State ......... U...:/?. .................. State Code.0.1............. State ...................................... State Code .............. : ...... . 

GSTIN Q GSTIN Q 

S.No. Description of Goods 

olfl /)tf"lj)l1 c,nd ml 

/,J ,tJ tt--11 ttwl ~(}t} fi,JJ,") 

Cl 11/. J .(. J Fl JJ l"'J t:md 

/4ltL FrrJhJ IA /J;/1/Jo 

fa/ /11.fl/ /k;;,,t1vft' 

Ot'& f H~ p,1!fl/Jv.J1 . 

HSN/SAC 
Code 

Qty. Rate 
Amount 

Rs.- P. 

)7~ I 7~ZJl)"l) 

Amount in words Rupees ... a..n.~L.a.c. ..... N.r.11/.y..f 4ri......... Add : CGST 

~/}fl. r; O.i':'.d.. .. .t).Jtji..\ /....................................................... t-A-dd-: -SG-ST~--'----1---'-,:~~--.J--11 

··············(··n, . ,l'iJ, ·7·· 

·· ····················· .. ··················-························ . . .............................. . 

Vehicle Number : 

Bank Details : 
Bank Name : HDFC BANK 

BRANCH : PUKHRAYAN 

AccountNo.:50200041064632 

IFSC Code : HDFC0004068 

· 1. Goods Once sold not be taken back. 

2. All Disputes and claim are subject to kanpur Dehat Jurl1dlctlon. 

Round off 

Total Amount After Tax 

Certified that the particulars 
are true and correct 

For: Slap~~ 

SJgnatur of Plt'lon l•ul.,; "°~ 

( 

ANNEXURE CA-4
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t 

GSTIN No. : 09FZLPS5672F1ZM TAX INVOICE ~9792250078 
7275609352 

M/5. Kapoor Singh 
Original : White 
Duplicate : Yellow 
Triplicate : Pink 

All Type Machine Rent/Materall Supplier 

6/197, Hariganj, Kai pi, Jalaun (Uttar Pradesh ) 285 204 

Invoice No. 0 2 . 31- o3 -22-lnvo,ce Date ................................. . 

Bill To Place of Supply 

Name . ... -.i.J2.!)f_·Cjl[!JG. ... "lrl4!{.68' .. ······· .. ······:~...... Name ........... · ............................................................... . 

Address .Khr.t~t..l{)/7:.ft .. aau ... H.cvmJ::x.pt4. Address ...•............................•.......................................• 

State_ ........ \l:P. ...... ~: ...... -........ State Cod~ ... i ... _ ...... ; .. ;..... ~tate ...... .. ····················· ........ State Code ..................... . 

GSTIN o j p fJ D f} -::;- 1. s -+ N L z. T GSTIN 0 
HSN/SAC Qty. Rate 

Amount 
S. No. Description of Goods 

· Code Rs. P. 

tw4?- ?!C/vd,?,2~ 0 . 
lc1Jyf .JJI 

3~ L/0,000 / - i.2 O 1 () 0 CJ I 
f~/q.·. 

· · · Total Taxeble Amount 
Amount In words R_upees ..... "/?71i ." ..... (!TR4'"·• .. ~ · ... '.. ~A_dd_: C_G_S_T ____ ..,_ ___ --:---t---fl 

·············· .. · ........................... ... Pl"y ......... .. ~ · ............................... &-;..A.:...dd __ : s_o_sr---"'-1.:...-...1-,1~~-'--+--~ 
Reundoff .......... ............................... . ...... ,.,> .............. ........... , ................................................................... . 

Vehicle Number : 

1. Goods Once aold not be taken back. 

2. All Disputes and claim are eublecl to Jalaun, Oral Juneclcdon. • 

Total Amount Afte, Ta 

. , 

O.rtlllld-. the particulars gMI\ abo\19 
.,. true and co,rect 

For:Ka~gh 

......... £ laulng Invoice 

341370



.• itto iU 3f.Jlcrat ({>~ ~~(iQ 
... ..-------------...:...:...--, 

Station Road.,Bharuwa Sumerpur,Hamirpur - 210502 (U.P.) 

~,~tm,fa«llt~C:taft 3tl~ ~ cJilit Qlaffm: i 

MJs/b:in.,,p.Y.1.&i. . .U.d.hctj·J J~~ No. ro i( 
Addr~ssf6e;fj ·; ···"f/~ i;··:· ··· ······ ..,__ ____ ___ 

State.-...... t>p-········State Cod ..................... Date ).11 DI/ '2{)7:2-. 

, . . .. GSTIN(ID) ...................................................... . 

11 ! ~!: :I •• ,, . 
5L~ ~10 f o~ 

Rf· in word. .. . ...... : ... . ·••· . ................ Total Value of ' "~o \,~ 
.~.:.1.N~.e. ..... :-:;~.?.JM.1.~.0 ...... · • .. ... Good• . 

Certified that the Par1icular& given ~ofll' l(Qt\ -,IUlq ••~• PM 

above are tru and correct 

All Subject to Hamirpur Juri&dition 

351371
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-~·.b ·-~11/ 
- ,..~ . 

11 111111 1, •• n .. , 

Q,ir® 

HP 

., 
CAiACITY 
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GSTIN No. : 09FZLPS5672F1ZM 

Invoice No. 

Bill To 

Name. 

State 

S. No. 

Address la/22.ssals 

Vehicle Number : 

M/S. Kapoor Singh 

Amount in words Rupees 

TAX INVOICE 

All Type Machine Rent/Materail Supplier 
6/197, Hariganj, Kalpi, Jalaun (Uttar Pradesh ) 285 204 

Description of Goods 

State Code............. 

1. Goods Once sold not be taken back. 

2. AlI Disputes and claim are subject to Jalaun, Oral Jurisdiction. 

eee 

Place of Supply 

Name. 

Address 

State.... 
GSTIN 

HSN/SAC 
Code Qty. Rate 

Total Taxeble Amount 

Round oft 

Invoice Date 3o23 

Add: CGST J% 
Add : SGST J 

Total Amount After Tax 

9792250078 
ö7275609352 

|Original :White 
|Duplicate :Yellow 
Triplicate : Pink 

31 -03-3 

Slgnat 

Rs. 

...State Code. 

Amount 

Certilied that the particulars given above 
are true and correct 

For : Kapgor Singh 

P 

E 
o Person Issuing Invoice 

39
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